FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
Noida Marketing Private Limited
RELEVANT PARTICULARS
1. | Name of corporate debtor Noida Marketing Private Limited
2. | Date of incorporation of corporate debtor | 2™ June, 2000
3. | Authority under which corporate debtor is | Registrar of Companies, New Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U51109DL2000PTC106074
Identification No of corporate debtor
5. | Address of the registered office and | Parsvnath Tower Near Shahdara Metro Station, Shahdara,
principal office (if any) of corporate | East Delhi, Delhi, India, 110032
debtor
6. | Insolvency commencement date in | 24™ April 2026 (Order received on 14" May 2026)
respect of corporate debtor
7. | Estimated date of closure of insolvency | 21 October 2026 (180" day from the date of
resolution process commencement of resolution process)
8. | Name and registration number of the | Manoj Kumar Anand
insolvency professional acting as interim | (Registration No IBBI/IPA-001/IP-P00084/2017-
resolution professional 2018/10180)
9. | Address and e-mail of the interim | Registered address; 2, Community Centre, 3™ Floor,
resolution professional, as registered with | (Near PVR/McDonald), Naraina, New Delhi-110028
the Board Email Address —anandmanoja@gmail.com
10. | Address and e-mail to be used for | 2, Community Centre, 3™ Floor, (Near PVR/McDonald),
correspondence  with  the interim | Naraina, New Delhi-110028
resolution professional Email: - noidamarketingcirp@gmail.com
11. | Last date for submission of claims 30" May, 2026
12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, | Name the class (es): Not Applicable
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and a). Web link: https://ibbi.gov.in/downloadform.html
(b) Details of authorized b). Not Applicable
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, Court II, New Delhi has ordered the
commencement of a corporate insolvency resolution process of Noida Marketing Private Limited as per order
against Company Petition No. (IB) NO. 465/ND/2024 as on Friday, 24" April 2026.

1. The creditors of M/s. Noida Marketing Private Limited are hereby called upon to submit their claims with
proof on or before Saturday, 30" May 2026 to the interim resolution professional at the address mentioned
against entry No. 10.

2. The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means in the relevant forms to be

downloaded from web link mentioned in col 14.

3. Submission of false or misleading proofs of claim shall attract penalties.
Manoj Kumar Anand

Name and Signature of Interim Resolution Professional
Registration No IBBI/IPA-001/1P- P00084/2017-2018/10180

Date:16.05.2026
Place: New Delhi


https://ibbi.gov.in/downloadform.html
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bbnial ﬂﬁ —tit 3 This Pre = Odfer Advertisement and comigendum bo the Detailed Public Statement and Lebier of Dffer is being issued by Choice Capital Advisors Private Limited {"Manager io
ERER E'Iﬁﬂ' mhoge fafics @ fern Wi ol Al %ﬁ HHAT the Offer” or “Manager’), on behalf of Aditya Himmat Bhansali ("Acguirer’), pursuant 1o requlation 18(7) of the Securifies and Exchange Beard of India {Substantial Acquisition
8 e ol - = R - R e et B R o of Bhares and Takeovers) Regulations, 2011 and subsequent amendments therelo {"SEBI (SAST) Regulations™) in respect of ODpen Offer {"Offer’) for the acquisition of up to
(i eifteRl & fon fEarm aunam sfisn) R, s & aw] 7,80,026 {Seven Lakhs Eighty Thousand and Twenty Six) fully paid Equity Shares of face value of T40/- each (“Offer Shares”) representing 26% (Twanty Six Percant) of
ATHTE fEEam the Total Voting Share Capital of the Target Company on a fully diluted basis, as of the tanth working day from the closure of the tendering period of the open offer, for cash at

+ . : ; WHT SRR W S e Edd urree e a prica of ¥206.66/- (Rupees Two Hundred and Six and Paise Sixty Six Only) per equity share {“Offer Price™) in accordance with SEBI (SAST) Reguiationz. The Detailed
= F : i Fa e of L R L = X 1 i 1 E‘;u NS, | T dle

] ﬁ?ﬂ ﬁ_':l'E &l ‘?"jﬂ'FF- 'ﬂ'ﬁ*"ﬁf Heel g fgaie 15 “ﬁ E"'..”“},-“ -11‘{5“-' W L = L45200DL2010PLC1 98587 Public Statement (*DPS") pursuant 1o the Public Announcement (*PA") made by the Acguirer was published in Financial Express (English National Daily) all editions, Jansatta

2026 F AHITET g S5 § O41 ( FATTENT E.,'T&lc_c[ ke B i WARTT - AACCHI3058 {Hindi National Dally) all editions and Mumbai Lakshadeep (Marathi Daily), Mumbal Edition on Decamber 27, 2025, The Carrigendum to the DPS and the Draft Letter of Offer
- e ey - 2. | gl U fi—z9, de Wil wieden oy dd 2 sl g was published Financial Express (English Mational Dally} all editions, Jansatta (Hindi Mational Daily) all aditions and Mumbai Lakshadesp (Marathi Daily), Mumbai Edition on
i 9] -HATG s CIGE) 7] iy : el i -

Bt [_E‘j" a%aFaTs) fafTem, 2015 % fafFam 33 = sqEn 351 e 0 1o 3 0, v Agiil 28, 2026. The Latlar of Offar dated May 08_2026, alang with Farm of Accaptance (“LOF”), is to be raad in eanjunction with tha DPS.

EFIiIEHIEEEI 4l - it The shareholders of the Target Company are requested to kindly note the following:

4 , 1 | TFEEE AR FEE] ] B o % = ; i 1 2 i 2 . Wi 1 Pt i
IUYE gt gRume &k 99 . oifdfas aa oftest g E e i e 1. The Offer Price of ¥206.66 (Rupees Two Hundrad and Six and Paise Sixty Six Only) per aquity shase ts payabla in cash (*Offer Price”). There has been no upward nevision

in the Crifer Prica.
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i y - | Y R LT £ Commiftes of Independenl Dractars (I0C7) of the Targal Company s of the opinion that the Offar Price of $206,66 (Rupees Two Hundred and Six and Palse Sixdy Six
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H'-l"*'EbEﬂr-'rlﬂ‘-r%qrﬂr titles/s 54) EHE Y Eid Wﬁﬁf HE : ! :;LI:I; a +::'I'-'I'|"'-‘::F-:||IJ;-:nT-'1- R AR A Only) offered by the Acquerer I in accordance with the refevant requlations prescribed in the Takeover Code and prima facss appears 1o be pustfied, The recommendation
ﬁl-ﬁ-'—'-{t GIECE (www.nseindia. COm) E'?R EI“F'J,’EF:{ ﬁ'fﬁﬁ & | Froe T a6 49 17w e of IDC was published in the alorementonad newspapers on Friday, May 15, 2026,
) 5 o | oot worst @1 \Ew S = 3. There has been no competitive bid 1o this Offer
E“ ww.k bt’-‘lﬂdld 'L'CI]Tt Fﬁr ‘:IT % Fﬁ- -IEE'F 2 | sl sftE] @) o TFATET BT W — 4 ST ] HET — O 4. The Offer is not a competing offer in terms of Reguiation 20 of SEBI ($AST) Requiations.

i g EHE" i Hﬂ T L{MH bl ttﬂh-ﬁTﬁ B, | wfERE e = ool dg Wi 99EE | e & R0 hhple HD@MMEEE n 5. The completion of dispatch of the Ledlar of Offer (“LOF") through elecironic means to all the Public Shareholders of Target Company {halding Equity Shares in

E Scan the QR code |-!T'”Il'r fitmm (3o }]l"'T‘I“ i) AR W O G A O dematerialized from) whose name appearad on the register of membars on the Identified Date and who have registered their email ids with the Deposilories andior the
= o view the results on the r‘h __“l*'j ""'ﬂ'lr i Al He ﬂ-‘-ﬂ - g Target Company, and the dispatch through physical means to all the pubSc shareholders of the Target Company (hotding Equity Shares in Physical form) whose name
e website of the Company b L il appeared on the register of members on the idenfified date has been completed on Tuesday, May 12, 2026
g | e Y s 6 W qan | pholcirp@Eibeprocess.in T BRT AT &.  Please nofe that a copy of the LOF is also available on the website of Securities and Exchange Board of India (“SEBI"). www 52bi gov.in and on the websie of Tamgat
.:.|r1_:::-r-1 :"'.l. | B s R :1|=_|3:*| 5l |..'1'rr: THT m:-‘{.f‘-hr cG in Gompany www pheapital in, the manager to the Offer at www choiceindia com and the registrar at www bigshareanline com Further, m case of non-receipt of LOF, the
ik abhishekidnsalvencyservicss.in 1 44 putiic sharehokders holding equity shares may participate.in the offer by providing their application m plain paper to thesr Selling Broker and tender Shares in the Open
== 0.} T W s A S i i | 106/2028 Offer as per the procedure along with other details
TE 15, 2026 | kgt ‘f"':“""_‘.ﬁ*’f"wfz A A | D606/2026 7. Intermsof Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Offer had been submitted to SEBI on Monday, January 05, 2026. \We have received the
L i final observations in ierms of Regulation 16{4) of the SEBI {SAST) Reguistions from SEBI vide letter dated Thursday, April 30, 2026 which has been incorporated in the
12| SR 3 —1;11' AT H AT e Fe | 11062028 LOF.
EEERY _ .l i Eulfial " &4, Thereare no ather material changes in relation to the Open Offer since the date of PA, the DPS, the Comigendum &o the DPS and the Draft Letter of Cffer save as otherwise
Hidsifas 3cEvom ”'f '-I,lf. T;::‘.-”:-.lr-'.ﬂ::;ul:F ) W7A/a0286 disclosed in the LOF or in this Pre-offer Advertisement and corrigendem 1o the Detailed Public Statement and: Letter of Offer.
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arueT AThRTT 913% faffes & e & g ' iy ol e ey i d. In case of Equity Shares hald in physical form: [n accordance with the Frequantly Asked Quesfions issued by SEBI “FAds - Tendering of physical shares in
- = 5. | T AT AN e w2 AR R | 27072026 (Estimated) buyhack offer/ open-offer’ et offer'delisting” dated February 20, 2020, SEBI Circular no. SEBUVHOYCFINCMDCIRP2030 44 dated July 31, 20210 and BSE notice
STt R 16| Bafiamd = we # A A hhplcirp@@iboprocess.in no 20200528-32 dated 28 May 2020, shareholders holding securities in physical form are allowed to tender shares in opan offer. However, such tendenng shall be
1 | ®iuRe aer @ e arest AR ygde fds B e e e T P as per the provisions of the SEBI [SAST) Reguiations:
2 | Fiuie &eRr @ o & afy 2 5, 2000 | wefyepem Frefey = Fraem — An Eligible Shareholder may participaie i the Open Offer by providing hisherfils application in wiiting on a plain paper signed by all Eligible Shareholders (in case
3 | ea/dstieToT mfteTor Fuel W, 7 Ree BTE - 1608 202 ot ST T ST () af jaint hulmr‘.g;-_saahng name, address, fobo number, number of Eguaty E.ha-.'e_-s hald, Equily Share cenificate nember, numbar of Equify Shares tenderad for ihe Offer
4 | ProRe veae wE U51109DL2000PTC106074 W AT IBBLPA-001/1P-POO0SS/2017-201840137 and the distinctive numbers theread, enclosing the onginal Equsty Share certficate(s), copy of Ehgible Sharaholder's PAN card(s) and axecuted share transfer form
5 | #iuie 3aer @ Uelima 3K gure @rfer, | aAary R, amEedr Ael WU & U, ARed, T UE [ AOl- 30 94 2027 in favour of the Acguerer, Eligible Sharebolders must ansure that the plain paper application, along with the TRS and requssite docurments, réach the Registrar to the
afE S @, B aar qdf fereel, feel, ¥RE, 110032 Rt wewEs - BET TEd A s (HHPL) Offer not tater than the tast day of the Tendering Peniod (e, June 02, 2026} by 5.00 p.m. If the signature(s) of the Eligible Shareholders provided In the plain paper
6 | @rRe 2aR @ Fdw ATl NH @ | 24 A 2026 (M 147 2026 A T g3 vAER # B (@lRE gw) - @100, WEET 2, ATGEL IR UEE - 201301 apgication differs from the specimen signaturels) recorded with the Regestrar of the Company or are not in the same order (allhough atiested), such plain paper
&1 R applications are liable 1o be rajected under this Offer,
7 | Raren wamna ufthdr @ e el @ 21 3R 2026 (HATIT URRAT Y& @ H ARy B.  Incase of Equily Shares held in dematerialized form: An Elgibks person may parlicipate in the Open Offer by approaching their broker/seling member and fender
i fafy ¥ 180 foeT) shares m the open offer as per the procedure a5 mentioned in the LOF along with other details. The Public Shareholders holding Shares in Demat mode are not
8 | 3l TAU WR B T A P FA | AT TAR Heda required to fill any Form of Acceptance.
arer farer U @1 A 3R dehieRtor (GSMehTTT F.: IBBI/IPA-001/IP-P00084/2017- E@ﬁ 8. Tothe bestof knowledge of the Acquirer, there are no stafutory approvals required 10 acquire ihe equily shares lendered pursuani to the Ofer. However, if any ofher
Fw 2018/10180) a Al 5 SRl uﬁiwm ﬁrﬁh statulory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject fo such other statutory approvals
9 | 3 Tt ohea JaRe TR AR | Golied e 2, FEGRA e, 3 & o, = : _ o C.  Public Sharsholders are required to refer para 1X of the Letter of Offer (Procedure for Acceptance and Settiement) in relation to the procedure for fendering thair equity
& g 3R & (SR AT B ur), AR, A el AT WA TR T, EEOE A, W T~ 135001, B shares in the open offer and are required to adhere to and follow the procedure outiined therein
110028 o R RN A O ML = A RSO Rzl 0. The following additional information has been included in the Letter of Offer:
4 &3 anandm?nOJa@gm‘all.com i -_"'_”’”E_ i B | 51-'-13 «n ! In terms of the 5PA, the proposed change in conbrol of the Target Company pursuant b the Underhving Transaction and subsequent foihe fng of the Drafi Leter of Offer
10, | SRS FAT QIR h I TR B | 2, B HX, 3 A, (AR AmIees g ,-.,.flu,ir_.:f Imémdl;r ekt to SEBI, the Target Company has submitied an appscation to BSE on February 02, 2026, seeking prior approval / no objection for the-proposed change in control, In
Fere Slar e et el a3 §-3her ;f ;;D Tm"kaf W@;“OO?]S hac i o e furtherance of the said approval; SEBI have provided their respective prior approvals for the propesed change in confrol of the Target Company on May 08, 2025 which
: o e en has been incorporated in the LOF
YR s et i ol 3078 0% : fareira ﬂﬁme‘m—tn (il = it o arafa iy qun wod @ g E  Under the heading ‘Schedute of Major Activities” in the row mentioning ‘'Last date for receipt of comments from SEBI on Draft Letter of Offer (in the event SEBI has not
o i m? T e e 2! ACM T A - S E ;}ﬂﬁmﬁgg;w R ) R g s smeRvs sought clarifications or additionad information from the Manager o the Open Offer) in the column ‘Revised Schedube Day and Date’, the day was inadvariently rmentioned
&1 3R <6nr)z§ s (aﬁ)_zs Ted AERT Y ; ELF'_T'. = = R e a3 Thursday, April 20, 2026 on page 3 of LOF dated May 08, 2026 , please read the same as Thursday, April 30, 2026
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1. A et ABRT urgde s & ATERt B vdegR gRd fhar S @ 5 9 afdar, 30 i ot e -'~'IE£"-I'W T BT B 0 e e e M _ the Opan Dﬁ@f]_ .
ﬁ;oz; ﬁummsg@m? 10 FHAS IAT T G W HARA FAUT AR & qrd 1 [l = Froa fafiy Fr 7 fofls | Identified Date —hum,}, danuary 29, 2026 | Tuesday, May 05, 2026
2. T SR 31U g1 GHAIOT B WY Bl Selagiian ACTH J U PV 3T T SR |;1._-i|$:-.|;a?r:fﬁir:??dﬁ_ﬂ ST, 2026 & IT:E:JJ:TT_II Lasl date by which the Leter of Offer to be dispatched o the Public Sharsholders | Thureday, Febraany ll}ﬁ- 2026 Tuesday, May 12, .E.'I:IE'b
IRhITd TT W, 3P gRT AT Foldelicld AIH F Picdd 14 F soaild a9 ofs I s3das : : whosa nama appears on 1hE regls.ler of mHmI:lt-"r'_-. an 1h|:1 idenlifed Data
fore e A 3 SET B FE G S AT ool gt 3'1'.r‘"m T'r'_' A ﬁﬂ-“ W, peb - e '_j—"n :mﬁ*hm_& _EIS['ﬁutE: fnr up'.-.'ar:j revision of the DFer F'nm EI'II:l'Er I:rffﬂr Slze : 'ruesda';. Febnsary 10, 2026 Fnday May 15, 2026
3.2 @ S T HIHD YATOT UL IR W SFHAT ST S Hebal B gt 9 e e o Bi] ST reEr B anoyos gdod wnd @ o wah | S As s B R U e A U T A MR ¢ M e AR e e I LA g i e
HeAYST FAR e ST TR ﬂ-ra'l:' TEd # W W ow g # | el S T Aaeest R, Last Date by which the committee of the independent directors of the Target | Tuesday, February 10, 2026 Fricay, May 15, 2026
fReati: 16.05.2026 st TATHTE T &1 S Ak e 1“4-re|= I U AT ST W R e e de 5 ), S0 Lompany 5 required to publish A5 recommendation 1o the Public Shareholders for
T 7§ Rt YSNFROT H.: IBBI/IPA-001/IP-P00084/2017-2018/10180 aarge hitps:hwwe jaispring comiunclaimed-dividend himl. 77 i s =@ G2 | this Dpen Dffer | |
AT ST P STTIETR F AT e s el T e & e e o i) Dala of gublication of Open Offer opening Public Announcenient In the newspapers | Wednesday, February 11, 2026 Manday, May 18, 2026

s wifem / Fefte o e srfef s ot £ o et s £ 6

; 1 n which the DPS has been publishad
=TT SATE¥E ST IR 9 G e Eg H -"'T-ll CEn T !

I!q mmaﬁm {1} ) g e, A atd B, g faRre v alrenfr o | Date of commencement of the Tendenng Penod ("Offer Opening Date™} | Thursday, February 12, 2026 | Tuesday, May 19, 2026
(u mmﬁﬁ ﬂﬂi} (i} 1 T o R % e et wh “Dn'-'.l|l':'.‘2l|'{.|tl'a I'F.-Elf the T TFnrJPnrr;l F‘Eru:ld "D‘H'e-f {:Ius.mg DEIE"I Thur'al:.a.:,_'.f:_Fh"..-:d":, a6, 2026 _“TL'ﬁE'EIﬂF.Ijl'I JunE' 02 JGJE
R {f"ﬁ'f 8 (1) & IEF“ (i) TR Tt S T AR T S WS | S A W 6] S g ':-‘ considaration or retum .:.F Fqum. chares o the Public Sharahnl:le-'s of the Tar;_:el
= - o { %) wiwwLjaispring.com WY gy NemeaT 0 > EiANe T > e e Company
m i Himum mm m mm . I ; 5T _: = e — —— - — — T T BT S — . T ——
™ i it - R Al : Fin . i . Lastdate fI:Ir|'.IlI|:I|II.'.-3 [y ::-rpum Dpen Dﬁer;ubln: anrrz-i-:':-:ernent ln1he nempapers I'-1n:nu:|ay. March 23, 2026 Tussday, June 23, 20226
=1 uTikTERA siwn g fasia snfar = wfagfasan E gz #in
1 v bl ¢ 0 U 5 O 1 = e 4 = Ol s = e e T L e S S U v in which the DFS hag bean published

ufsgfa fem ward= [witefem 2002 ( 2002 % P 54.)] " sty Wh{ W-Fh} G e L 1 e T O T Tl o = o R e M T o B ok bl ot binimn i

Fram 13 ( 12 ) = waten Pt = fram (3 ) = Aa vew wiEmEn & s | wm ! . 1. Where st defes are menhioned for cerfain acfivifies, such activiies may fake pl'al:'& on or hefare the respective las! dales.

e farian 15 R 2025 1 Friioa w fams win e g o o sy yesdm il e Tl W giee Tle w 2. There is no competing offer io this Offar

{ sgult ), 7w feewire (wEw-welt), offeelt frdler (Ee-welt ), ( =T Ho: WA 3T $EETA faltes TR FEeEd e w. i 3 Actugl dafe of receipf of SEBI ohservations on the DLOF

L9001060145958759 ) & Tfeq ¥ afifs Wl 2009521/~ (% o wr P gie | 4pe, e dAftre, R @ | @183 U ww e, s s g 4 Idenhifed Date is only for the pumpose of determining the Equity Shareholders of the Tangst Company &5 on such date to whom the Letter of Offer would be sent by
v e i T e ) =5 i n wrhm fe wien e faeie @ o0 fST @ ot ETICEhT WG ST, W IE, -1, T 110020 emall, i iz clarbed thet &l the equily shareholders holding Equity Shares of the Tergel Company (regisiersd or tnregistered) fexcepi the Acquirer, Faller, Fromaters
e & T s T TFT— A, THaTaTs— 121003 A A, 011—404601 5387 and Promoder growp of the Targel Company) are eligible to participate in s Ofer any fime before the closure of this Offer. Further shares wihich are under lock-in
STt AT AR T SRS o Faee B O Sl AT AT o= e ghe: parveenf@skylinertacom; and held by persons other than promoters cannofl be tenderad an the open affer and If fendered will nof be accepted

e e e & Fie sndreeareet 3 e sl ) s 13 W 1‘._Tt'|'-f'i A D12E—400B885 grieuanneﬁ@sxylmerta.m The Acquirer accepis the responsidity for the information contained in this Pre-Cifer Adverdisement and comgendum fo the Detailed Publc stalement and Letter of offer
{ 4) e Fafen gfagflin gada Frem, 2002 & Fraw g & sents wew i & F9; investorrelations@jeispring com | HUE =fts: 1 WA A {except for the information peraining to the: Target Company, which has been obiained from publicly avaikable sources or provided by the Target Company) and also
WAwEm § uAtEe A St metr o e T 10 v ouy 99 2026 = ST 1 T S R il 6 i e e e s @ A fesp_:un_aihle for the obligations of the Acquirers aid down in the SEBI (SAST) Regulaljnn;. in respect of the Cpen Offer _
W AT FEF 0T ST AT A T &, i R e e A @1 e v w e Capitalized terms used in this annoencement, but not defined, shall have the same meaning assigned to them in the PA, DPS, Comigendum to the DPS and Lefter of Offer.
w0t A - s | Ty s HEETATE ) ST T g e e 4 Pyt P s oo smdddss ) & wramfio we s | This Pre-Cdfer Advenisament and comageandun to the Datalad public statemant and LOF will be available on SEBI's wabsite at {www.sebl.govin).

AT & W ST A1 S0 W A1 & A § A7 Aot w6 Wy s I8 i B O R W B 9 N S oHa o g E A ol A Issued by the Manager to the Offer on behalf of the Acquirer

o 2099521/ (R o v e e wie H yEmm T ) % i e 1 G £ e A 3 o e £ O -5 e O o e 1 e o 2 -t =

ot 2025w e 0T = SR TS S T T A Uy i A e A Y | Cholce

feafee( vimmre wafifamas ) Soamns e oAt e F i amdde and § aniw ofte fed & swe & A, e

aforer = v st T O 13 I & ) WS S AT At o & 6 ) aggdye arferaeer &, wrar A o) € s i sty e g1al @ g g Ha E | _

= 2ire st BT, F iR s e S R e | | 0 o we andddym o dmwe (wwwepfgouin) oY S Rt whi Sy Gtz Rivas ] . .

f ﬂ‘a':‘ﬁ et ﬂ.-%_l '|||..._d1_'n|_ TH—E h ARTH & ﬂ-',,él_n i d:i"—r _rl:l q 3rr|l"—| THTH] I:"TT ‘_,l;l“-.% T ?] | -E'.Irlll Palﬂdlﬂ T-El'l'llr:lr. H':“ 0, 1EIEI-:I-I-\'.‘1E'. uIE r'l'al;}a!". -'!'ndhErl 1E35|._| Mu'nhﬂl. "1'|:||:' I:IEQ Mﬂharﬂsmra. Incia.
5 P—- FTe @ Rftan s s oy, e adddrees § fdieg s ;Blflﬂ:ﬂﬂﬂf +31 i;i;rﬁg? 9888 ( 7914
bl L E O A L P G T w1-=| CALIH . -mail; . openciierZohsceinda.com

weafA & wel wia= ¥ fimreh e gk, fE&eEn, = v e ﬁ W SifET e fafes Investor Grievance E-mail: investorgievances_advisors@ehoicemdia com

mrafy frm wTET F. 867URATE, WA A.-569, WIH-HAFHT TIET T T/ — Contact Person: Mimsha JoshifShreya Poddar

AT, P a4, I we gt 168w it ot Fr v fpwin s || | T ssnsaoe c W S Website: www.choscaindia, comimerchant-nvestmant-banking

rarfiea o § | Rislbat bkl T Wi Od wgw — R SEBI Registration No.: INMOOO011872

el el g it e, iy 12w e T,

AT A T WA, AT YA R TR Place: Mumbai

Rarion: 1!:_3";“125 ﬂﬂ?!;l;!m Date: May 15, 2026 CONCERT
T : I U i g W d s

o © oo o 0 @ °® ©

epaper.jansatta.com



WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SATURDAY, MAY 16, 2026

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals

_Sindiasheier INDIA SHELTER FINANCE CORPORATION LTD. EBIATHCIZLEIS
Hame Loans Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 LGV [OA'7.1: 10 o 1{0] 2 14 ) 4

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred to as “the Act”) read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as “the
Rules™).

Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited (hereinafter referred
to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its Registered Office at-6th
Floor, Plot No 15, Institutional Area, Sector 44 Gurugram Haryana -122002, will be sold on “As is Where is”, “As is What is” and “Whatever there is” basis

on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and guarantors. The sale will
be done by the Authorized Officer at the place mentioned below.
Loan Account Number/AP Numbery Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of
And Name of Borrower(s) | | 13(2) Date & Amount] physical Possession 18 -04-2026 | Rs. 620000/-(Rupees |Inspection of the property

Co-Borrower(s) /Guarantor(s) 12 AUG.. 2025 And TOTAL OUTSTANDING Six Lakh Twenty 18-06-2026 (Inspection
HL32CHLONS000005102717/AP | RS- 671668/- (Rupees | Rq 671668/- (Rupees Six Lakh |  Thousand only)  (Time 10:00 AM to 05:00 PM)
10241210 Six Lakh Seventy One | “goyenty One Thousand Six EMD Deposition Last
MR./ MRS. Kali Bai w/o Thousand Six Hundred Date 19-06-2026

_dindiashetier INDIA SHELTER FINANCE CORPORATION LTD. BN THCHZLEITS

Home Leams Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 [ {0)'7.1:] N {0l 314 ) 4
Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred to as “the Act”) read with Rule 9(1) of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as “the
Rules”). Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited (hereinafter referred
to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its Registered Office at India
Shelter Finance Corp Ltd, 6th Floor, Plot No 15, Institutional Area, Sector 44 Gurugram-122003, Branch Office at 1St Floor, 10-D, Panjawani Complex,
Opposite Multipurpose School, Gumanpura, Kota-324007, Rajasthan will be sold on “As is Where is”, “As is What is” and “Whatever there is” basis on the
dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and guarantors. The sale will be done
by the Authorized Officer at the place mentioned below.

Demand Notice u/s [ Date and Type of Possession
13(2) Date & Amount| gymbolic Possession 03-01-2026

10 October 2025 & Rs. TOTAL OUTSTANDING

5888/‘;8{_2% (E'T;ﬁg/es Rs. 580048.99/- (Rupees Five
: Lakh Eighty Thousand Forty
Thousand Forty Eight & Eight and Ninety Nine Paise)

Reserve Price Date and Time of
Rs.480000/-(Rupees Inspection of the property
Four Lakh Eighty 18-06-2026 (Inspection

Thousand only) |Time 10:00 AM to 05:00 PM)
EMD Deposition Last
Date 19-06-2026

Loan Account Number/AP Numbe
And Name of Borrower(s) /
Co-Borrower(s) /Guarantor(s)

LA12VLLONS000005118758/AP-
10276572 Mr./ Mrs. Manohar Bai
W/o Om Prakash, Mr./ Mrs. Om

[Earnest Money Deposit (EMD) Earnest Money Deposit (EMD)

advertising in its newspapers ixty Ei Hundred Sixty Eight Only) . i ine Pai
>INg Pap Moradhvaj Meena & MR./ MRS. Sixty Eight Only) DUE AS ON 10 AUG. 2025 with |Rs.62000 /<Rupees Sixty[ Date & Time of Auction Prakash S/o Ram Lal , Mr./ Mrs. Nmt?ty Nine Paise) DUE AS ON 10.10.2025 with Rs.48000/- Date & Time of Auction
or Publications. We therefore | |moradhvaj Meena s/o Lal Chand Bid Increase further interest & charges until | Two Thousand Only) 20-06-2026 (Auction Ravi Suman S/o Om Prakash Bid Increase further interest & charges until | (Rupees Forty Eight 20-06-2026 (Auction

Residance :- Mata Ji Ke Mandir | Amount 10000/- payment of Full. Time 10:00 AM to 5:00 PM)| |Residance :- Tejaji Ka Chabutra Amount 10000/ payment of Full. Thousand only)  [Time 10:00 AM to 5:00 PM)|

recommend that readers

Ke Pas Semli Kalan Gopalpura
Dist Jhalawar Raj 326039
Rajasthan

make necessary inquiries
before sending any monies

Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Property Patta No. Jwr 45679
Situated At Khasra No. 311 Village Semlikalan Gram Panchayat Pachola Panchayat Samiti Aklera Dist Jhalawar
Raj,326039 Rajasthan Boundary:- North- Aam Rasta, South- SelfLand, West- House Of Raju, East- Aam Rasta

Rajasthan

Kheemach Distt Kota 326517

Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Property Misal No 22 ,khasra
No 417,patta No 1536,village & Gram Panchayat -kheemuch,panchayat Samiti -kherabad, District -kota,raj
Boundary:- East-Aam Rastha , West- Raju - Rajmal ,north- H/o Chothmal ,south- Raju - Rajmal

or entering into any

agreements with advertisers | |0ta-324007, Rajasthan

Place Of EMD Deposition / Place Of Auction: 1St Floor, 10-D, Panjawani Complex, Opposite Multipurpose School, Gumanpura,

Mode Of Payment :- All payment shall be made by demand drafttRTGS/NEFT in favour of India Shelter Finance Corporation Limited.

Place Of EMD Deposition / Place Of Auction: 1St Floor, 10-D, Panjawani Complex, Opposite Multipurpose School, Gumanpura,
Kota-324007, Rajasthan
Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited.

or otherwise acting on an

For further details and queries, please contact Authorized Officer, Mr. Vinay Rana Mobile No. - 7988605030 & Mr. GAURAV SHARMA,

For further details and queries, please contact Authorized Officer, Mr. GAURAV SHARMA, Mobile N0.9251735408 & Mr. Vinay Rana

By Regd. A/D, Dasti failing which by Publication.
OFFICE OF THE RECOVERY OFFICER - I/l

DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
NOTICE UNDER AND RULE 53 OF SECOND SCHEDULE TO THE INCOME
TAX ACT 1961 READ WITH THE SECTION 25-29 OF RECOVERY OF DEBTS
& BANKRUPTCY ACT, (1993).

RC/302/2017 16-04-2026
PUNJAB AND SIND BANK Versus SMT. RADHIKA GOPAL

To,

The Concerned Officers:-

1. MUNICIPAL CORP. (HOUSE TAX/PROPERTY TAX) (CONCERNEDAREA)
2.DEVELOPMENTAUTHORITY (CONCERNEDAREA)

3.JALBOARD /WATER DEPARTMENT (CONCERNED AREA)

4. ELECTRICITY DEPARTMENT/BOARD/COMPANY (CONCERNEDAREA)
5.INCOME TAX/SALES TAXDEPTT.ETC. (CONCERNEDAREA)

6. CONCERNED RWA (WHERE THE PROPERTY IS SITUATED)

Itis being proposed to auction the following property for recovering the dues of the CH Bank Ch
Financial Institution:-

Specification of property

PROPERTY BEARING NO, 248, ENTIRE GROUND FLOOR WITHOUT ROOF RIGHTS,
KHASRANO. 739/215/1, KHATAKHATONINO. 44, SARAI PEEPAL THALA, DELHI - 110033

2. You are hereby directed to disclose your dues, if any, on the said property within one month
from the date of issue of this notice, failing which, it shall be presumed that there are no dues on
the Said property towards your department.

Given under my hand and the seal of the Tribunal, on this date: 16/04/2026.

RAVINDER KUMAR TOMAR
. Recovery Officer-I
\ '_'_ DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
FORM NO.
[See Regulation 33(2)]

By Regd. A/D, Dasti failing which by Publication.
OFFICE OF THE RECOVERY OFFICER - I/lI

DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993.
RC/302/2017 16-04-2026

PUNJAB AND SIND BANK Versus SMT. RADHIKA GOPAL
To
(CD1) Smt.Radhika Gopal,
RO 54/2 PRASHANT VIHAR SECTOR 14 ROHINI DELHI 110085. Also At:
1) 248 GROUND FLOOR SARAIPIPALTHALA ADARSHNAGAR DELHI
2) T-5MOOL CHAND COLONY SARAIPIPALTHALA ADARSH NAGAR DELHI
(CD2) SHKRISHNA GOPAL
RO 54/2 PRASHANT VIHAR SECTOR 14 ROHINI DELHI 110085. Also At:
1) 248 GROUND FLOOR SARAIPIPALTHALA ADARSHNAGAR DELHI
2) T-5MOOL CHAND COLONY SARAIPIPALTHALA ADARSH NAGAR DELHI
(C3) SHTEJRAJ HNO662ABLOCKBH SHALIMAR BAGH DELHI.
Also At: C-25VIJAY NAGAR SINGLE STOREY NEW DELHI
Whereas you the SMT.RADHIKA GOPAL, was ordered by the Presiding Officer of DEBTS
RECOVERY TRIBUNAL DELHI(DRT 1) who had issued the Recovery certificate dated
31/08/2017 in OA/352/2015 to pay to the Applicant Bank(s)/Financial Institution(s) Name of
applicant, the sum of Rs 2786923.00 (Rupees Twenty Seven Lakhs Eighty Six Thousand Nine
Hundred Twenty Three Only ) along with pendentellite and future interest @ 11.00 % Simple
Interest Yearly w.e.f. 26/08/2015 till realization and costs of Rs 30000 (Rupees Thirty
Thousands Only ) and whereas the said has not been paid, the undersigned has ordered the sale
of undermentioned immovable/Immoveable property.
2. You are hereby informed that the 02/06/2026 at 10:30 A.M. has been fixed for drawing up the
proclamation of sale and settling the terms thereof. You are requested to bring to the notice of the
undersigned any encumbrances, charges, claims or liabilities attached to the properties or any
portion thereof.
Specification of property
PROPERTY BEARING NO, 248, ENTIRE GROUND FLOOR WITHOUT ROOF RIGHTS,
KHASRANO. 739/215/1, KHATAKHATONINO. 44, SARAIPEEPAL THALA, DELHI - 110033
Given under my hand and the seal of the Tribunal, on this date: 16/04/2026.
RAVINDER KUMAR TOMAR
' Recovery Officer-I
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)

|
UNIPRODUCTS (INDIA) LTD,

Registerad Office: Jarthal Yillage Road, 84 Km. Stone, Dalhi- Jaipur Road,
P.0. Sangwari, Distt. Rewari, Haryana-123401
Wabsite: www. unitexindia.com | Emall; compliance@unitexindia.com,
Phone: 0120-2585590/31 | CIN: U45201HR1982PLCO14TES

MOTICE OF POSTAL BALLOT
Matice 15 haraby givan that pursuant 1o Sachon 108 & 110 of the Compamieas Acl 2013 (e
Act™}, read with the Rube 20.& 22 of the Compandes (Managemen! and Administration)
Rules, 2014 ("the Rules"y and other applicable provisions of the Al and the Rules mada
iharaunder, Genaral Circular Nos. 142020 dated Apal 8, 2020 and 1772020 daled Apdl 13,
2020 read with oiber relevant clreulars, Fatest being General Circular Mo, 0372025 dated
Seplember 22, 2025, 1ssued by tha Mirstry of Corporate &lzrs ["MCA Circulars"), Secrefanal
Standard on General Meslings {"55-2") issued by the Inslitte of Company Secrelanes of
India and other applicable laws, rules and regulafions (including any statuiory modification(s)
ar re-anacimantz) tharaol for tha e being in forca). appraval af the membars of Uniproducts
{india) Limited (*the Company™) i3 baing sought for the following special resolutions to: be
passed by way of postal baliol through remate e-valbing ondy,

Sr. No. | Description of the Resolutianis)
1. To approve révision In remenaration payable to Dr Ashwan Kaper, Managing
| Draclor of tha Company
2 To approve appoirtmant of Mr. Rawader Mehra as-whole-time director designated
as an Exgculive Chairman of the Company and fixation of remunsragion
3. | Toapprove settbement of a pant of owtstanding unsecured loan by way of lssuance
[ of equity sharas via prefarental allobment for considesation othar than cash

advertisement in any | [Mobile No.9251735408 at branch office at India Shelter Finance Corporation Limited, 1St Floor, 10-D, Panjawani Complex, Opposite| | Mobile No. - 7988605030 at branch office at India Shelter Finance Corporation Limited, 1St Floor, 10-D, Panjawani Complex, Opposite
manner whatsoever Multipurpose School, Gumanpura, Kota-324007, Rajasthan or refer the website www.indiashelter.in of the Secured Creditor. Multipurpose School, Gumanpura, Kota-324007, Rajasthan or refer the website www.indiashelter.in of the Secured Creditor.
; PLACE: RAJASTHAN : Date : 16.05.2026 FOR INDIA SHELTER FINANCE CORPORATION LTD PLACE: RAJASTHAN : Date : 16.05.2026 FOR INDIA SHELTER FINANCE CORPORATION LTD
ORMND, o PIRAMAL FINANCE LTD. AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED
€€ reguiation

(Fermarly Known as Piramal Capital and Housing Finance Corporation Lid.) CIN; LESS10MH384PLCG32630

Registered Office: Unit No 501, B Floor, Firamal Amiti- Buiiding, Piramal Agastys Carporate Park, Kamané Junction, Cpp. Fira
Sation, LES Marg, Kurfa {West), Mumbai-$00070 =T +91 22 3802 4000 Branch OMice: Unil Mo, 01 8 08, Ground Fioar, GO-ITL
Morth Ex Tower, Plot Mo, A-3 - MNetaji Suivhesh Place, Mew Dalki— 110034 & Pl Mo-8; Block-A2nd Floor, Seclar 2 Noda— 20131

I@ Piramal
Finance

POSSESSION NOTICE For immovable Property as per Rule 841) of the Securty interest (Enforcement) Rules, 2002 and Appendlx- iV

Wharass, e undemsignad baing the Autharzed Ofcer of Piramal Firance Lid. (Famerly Bnown as Premel Capite! eand Housing Finance Corporation Lid)
unider the Sacuriisation and Recanstnucion of Financial Assets and Enfarcamant of Securéy Inberesi &cl 2002 and in exencise of powears confemed under
section 134 12) raad with Rule 3 of tha Secunty Injarast [Enforcement) Rules 2002 Demand Miotica (=] Esuad by the Authonsed Officar of the company fo the
Borrower(s) f Guarantans) mendicmed herain helow 1o repay the amount manboned in tha natice within 60 deys from tha date of recespd of the said notics, Tha
boroawer reving faled o repay the amaount, nofice is hereby given fo the Borrowens| i Guaranton's) and the pubiic in general that the undersigned hag iaken
Prasessaon of the property described hereln bebow i exercisa of powers confermad on him uncer Sub-Secion () of the Section 12 of the said Act read with
Rale 8 af the Sacurity Interest Enforcement rules, 2002, The borower's attention is invited to prvisions of sub—saction (8) of section 13 of the A, inrespesd
piime avafable, foredeem e secured assels, The barnower in particadar ared She pubic in penessd are hereby caufioned nal o deal with the propety and amy
tealings with the property wil be subject to the charge of Firamal Finance Lid, iFormesty Bnown as Piramal Capital and Housng Firance Corporation Lid) for
an arnount as mentoned hanen undes with inlerest themsan

lsn Name of the Borrowerns) | Descripfion of Secured Aszat Demand Notice Diata of
: Gisaranions) [Immavable Property) Date and Amount | Pessesabon
1. |iLoar Code No 196 DELITE23), (Brarsh | All the Part & Parcel of Propery - HFiat No AC, Floor|  25-02-2035 for Rs. 38,28 783" (Rupess | 11-May-26

- Eafdurung], Asha Yeday {Bomower), |Ne. Secand, Pl Mo. Lig Flal, Prashad Magar, Vilage| Thidy Eight Lakhs Twenty Eight Thousand
Ralesh Yaray (Co-Bomower) Karel Bagh Maw Dalhi Mew Delhi Dethi - 110005 Sevan Hundred Eighty Three Only)

Place: Delhl Date : 16052026 {Authorized Officer) PIRAMAL FINANCE LTD

{’;}‘5 Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
/4 0 Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennal-600 032

Posseassion Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersaqnid being the Authonizad Officer of M. Cholamandalam Investment And Finance Company Limited, undar tha
Secyritisation and Reconstruction of Financial Assets and Enforcement of Security inberest Act, 2002 (34 of 2002} and in exercise of powers
conferred under Section 13{12) read with Rules 3 of the Secuity Interast [Enforcement] Rules, 2002 issued Demand Notices dated mentianed
below under Section 13(2} of the said Act calling wpon you being the borrowers (names and addressses mentionad below) 1o repay tha amount
mentioned in the said nobice and interssi thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed Lo repay the amounl, notice 15 hesaby given ko the borrowers mentioned henein below and the public in ganeral that the undarsigned
has taken possession of ihe property describad herain below in Exercise of powars confermed on me undar sub-section {4) Section 13 of the Act
read wilh Rule 8 of the Security Inferast {Enforcement) Rules, 2002, The borrowers manboned here in sbove n parbioular and the public in general
ara hareby cautionad not fo deal wah said propery and dealings with the propery will ba subjact 1o tha charge of W, Cholamandalam
Investment And Finance Company Limited for an amaourd as manticnad herein undes and mierast thareon. The bomower's attention is invited by
provisigns of sub-section (8) of Sechon 13 of the Act, in respect of ime available, o redeam the secured assets

Eader x hedier I

NAME AND ADDRESS e i Wi/ AMT. DESCRIPTION OF DATE OF
OF BORROWER/S & S EE THE IMMOVABLE POSSESSION
LOAN/AC No. oW PROPERTY
Loan Ale No. HL24HAROG0151569 & Rs.25053071- | A residential House having Land &=
1. Mr/Mrs. Harish Kaushik ﬁ (Fupess | Measuring area 516 Sq. Feel |, © 0
2. Mr/Mrs. Shweta Kaushik - Twenty Five [belonging to Khasra No. 32M| & &5
At ; Gali No 10 Rajendar Nagar, Roorkee Haridwar, Near ! lakhs Five | Situated at Gali no. 11 village $E
Neeraj Sweets, Haridwar, - 24T867 = Thousand | Shafipur Pargana & Tehsil Roorkee| =8
Also At : Property Situated at Rajendra Magar Gali Three Hundred | District Haridwar, East — House of &
No.11, Khasra No.32 M, Vaisno Hardware, Rajendra Seven Only) | Pawan sainl, West — Housa of shri
Magar, Roorkee_Haridwar, Uttarakhand 247667 ason Ved Prakash, North - 10 Feet wide
(9-01-2026 | Road, South - House of Smt. Mamta

S0V- AUTHORI E-Eil E|FF.|I':E.H.
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

.ﬁiaq:a 1]-'I-=}I|;i'war
Diate : 13-05-2026

ZONAL OFFICE: CIVIL LINES, MORADABAD
BRANCH : BULANDSHAHR

SiSea da a Indian Bank

ALLAHABAD

PUBLIC NOTICE REGARbIHG UNDELIVERED DEMAND NOTICE

Demand Notice under SARFAESI Act, 2002 sec 13(2) were sent to the following Company Borrowers |
Guarantors. These notice have been returned undelivered! acknowledgment not received. You are
hereby advised that please pay the balance outstanding amount with interest and cost within 60 days
from the date of notice referred here below otherwise bank will proceed further to take possession of the

h SEETETE

Regi. Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-400 021. Ph.: (022) 6747 2117

Fax: (022) 6747 2118 E-Mail: Info@Authum.com. / Branch Office : Office No-1216-1220, 12th Floor,
Naurang House, Plot No-21, Kasturba Gandhi Road, Connaught Place, New Delhi-110001 DEMAND NOTICE

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

Sr. | Loan No. / Name Of The Co-Borrower and NPA DATE Date Of Outstanding Loan Amount
No. Borrower / Address Guarantor Name Demand Amount

Director Name Notice
1. |RHLPDEL130050070 | Mr. Raj Kumar Popli, 31-12-2020 |08-05-2026 Rs. 10,13,93,035.05 Rs. 4,40,00,000/-

RHLFDEL000050097/
DIVESH POPLI /84,

Mr. Om Prakash
Popli,Mr. Harish

(Rupees Ten Crore
Thirteen Lakhs Ninety

(Rupees Four
Crore and Fourty

Pushpanjali, Vikas Popli,Ambadeep Three Thousand Thirty Lakhs Only) re-
Marg, Delhi-110092 Estates Private Five and Five paise spectively loan
Limited,Mr. Lalit Kumar Only) respectively Account RHLP-
Popli & Mrs. Kavita loan Account DEL130050070

Popli (since deceased) RHLPDEL130050070 / / RHLF-
RHLFDELO00050097 DEL000050097

Description Of The Mortgage Property:- All that piece and parcel of the property residential property bearing no-1. Half
basement (B-2), up to ceiling level only covered/plinth area 46.45 sq. Mtrs; i.e. 500sq.ft.; approx., 2. Entire Second Floor, 3.
Entire Third Floor with roof /rights, covered are measuring 173.12 sq.mtrs; each floor i.e. Total covered /plinth area 392.69 sq.
mtrs.(approx.), consisting whatsoever built thereon, with common staircase, passage, entrance and lift, alongwith fifty percent
undivided share in stilt (or to say left hand side portion of the stilt from the main entrance) as well as fifty percent undivided,
indivisible and impartable ownership rights in the total land underneath, with all fittings, fixtures, connections, structure standing
thereon, with all rights in other common facilities and amenities provided therein, built on said Freehold Residential Property
bearing no. C-43 (Plot no.- 43, Block-C), land area measuring 230.83 sq mtrs. (i.e. 276.08 sq. Yds), situated in the Layout Plan
of the Railway Board Employees Co-Operative House Building Society Ltd., Colony known as “Anand Vihar” Delhi-110092
which is bounded as : East-Road 30 Feet Wide, West-Property No-C-44, North-Service Lane, South-Road 30 Feet Wide.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 16.05.2026 / Place: Delhi Authorized Officer

Cholamandalam Investment And Finance Company Limited
@ Chola corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy,
Emivru better i Chennai-§00032, India, Branch Office; 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh,
Mew Delhi - 1100005,

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s, Cholamandalam Investment And Finance Company Limited under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 20032 hereinafter cafled the Act
and in exercise of powers conferred under Saction 13{12] read with Rules 3 of the Security Interest {Enforcament] Rules, 2002
msied demand natices calling upon the bormoweers, whose names have bean indicated in Column [B] Helow on dates specified in
Cedumn [C] to repay the outstanding amount indicated in Codumn [D] below with interest thereon within 60 days from the date of
receipt of the said notice.

The boreowers having failed to repay the amount, notice s herelby given to the borrowiers in particulas and the Public in general that
the undersigned has taken possession of the properties mortgeged with the Company described in Column [E] herein below onthe
respective dates mentioned in Column [F] in exercise of the powers confierred on him under Section 13{4] of the Act read with Rule
3 ofthe Rules made there under.

The borrowers in particular and the Public in gensral are hereby cautioned not to deal with the properties menticned in Column [E]
below and any such dealings will b2 subject to the charge of M/'s. Chofarmandalam Investmeant And Fnance Company Limited for an
amount mentioned in Column [D] along with interest and other charges. Under section 13 [B] of the Sacuritisation Act, the
barrowers can redeem the secured asset By payment of Bhe entire sutstanding including all costs, ¢harges and expences before
notification of sake.

|| SBFC

(Under Regulation & of the Insalvency and Bankruptey Board of India
insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDMTORS OF

property undersec 13 (4) of the SARFAESI Act 2002 and sell the same to recover the dues. ::5 "-‘-“it"‘“ “:gﬁ?:;‘:’;:ﬁm |E % u E 5 s Eé
Wame and Address of the Borrower Details of Security / Date of Demand Notice Eﬁ E E =] PROPERTY POSSESSED b
| Guarantor & Account No. Property 30.04.2026 5 = S
1. Mis Anjali Cashew Industries, a|All part and parcel of Residential House and Date of NPA: 28.04.2026 A C F
preprictorship firm through ils]construction therson sduated ai H. No = - [A] L il L il Lt
proprietor Mrs. Poonam Singhal| 14/18 Gali No. 01 Maoh Sarai Lodhgan Near Dﬂ: “;f“;d;ﬁf“ﬁm"zﬁé‘“ 1. |Loan Account Nos. n w | COMMERCIAL SHOP. TWO FLOORS, OUT OF
{Firm | Borrower), Foad ways Bus Stand Anand Vihar ¥.enn. By, o MLO1INOIOOOD0D0DGE3IZ2E & ] = S | RHASRA NO. 1340 K, AREA MEASURING 72 34).
Add: Vill Bheleempura Post Panni|Bulandhshahe UP 203001 admeasuring)  Date of Return of Demand Notice MLO1NOIO0000079894 P w e [YDS LE, 6019 S0 MTRS, SITUATED AT|@ _
Nagar Bulandshahr. B368 sg mir rg‘glsterad in 5.H. offica meg.lsteredﬁ :14.05. 2026 = & 3' = RAILWAY ROAD KASBADADRI{FROMG TROAD |2 8
2. Mrs. Poanam Singhal Wio Mr. Ajay | Bulandhshahr at Serial No. 8640 Book No. [—reer s e e e s 1.AVINASH BHATI (APPLICANT), ] w2 TO PAYAL CINEMA!I PARGANA AND TEMSIL : w
Singhal (Proprietor | Borrower/| ] Zild No. B952 Page fo. 87 1o 100 dated 2 + KATHHERA GAUTAM, BUDDHA NAGAR = 5 AT ' utras |2 E]
Gufmnmﬂ 10.11,2023 S. No. 8640 daled 10,11 2023, | RS- 37.74,632.00 g 281 20 20 ’ J & 8| DADRI, DISTT. GAUTAM BUDDH NAGAR. UTTAR |2 &
' i : . : futire fnterest and Cosis ele from - e . 5 1
Add: H. No. 14118 Gali No. 01 Moh|ha¥ing it= houndariee s under Esst e S e e UTTAR PRADESH 1'}13”: T R | PRADESH, BOUNDED AS UNDER - EAST - MAIN | =
Saral Lodhgan Near Road ways Bus | 0us® o Zustiar Snara. West = Z.AARTI MAVI {CO-APPLICANT), RAILWAY ROAD WEST - PLOT NARENDER
Stand Anand Vihar Bulandshahr UP| S35 -1 =10 ‘:'al:lrwall:l;i;uﬂi 8 i COMMERCIAL SHOP, OUT OF KHASRA NO. 1540 K, NORTH - PROPERTY OF SANJU SHARMA
203001. OwnerTitle Holder: Mr. Ajay Singhal S/o RAILWAY ROAD KASBA DADRI (FROM G.T, ROAD TO SOUTH-RUAD 10 F L WIDE
3. Mr. Ajay Singhal S/o Mr. Madan Lal Mr. Madan Lal Rio H. No., 14118 Gali No
(GosrantoriMorkigar. - bitaagan Lal WUcH. No. BU1 Gk o PAYAL CINEMA), DISTT. GAUTAM BUDDH NAGAR, UTTAR PRADESH - 203207
Add: H. No. 14/18 Gali No. 01 Moh.|g..c Stand Anand Vihar Bulandhshahr 3.NARENDER (CO-APPLICANT), KATHHERA GAUTAM, BUDDHA NAGAR, UTTAR PRADESH - 203207
Sarai Lodhgan Near Road ways Bus | p 253004 4.PIZZA EVERYDAY SWEET AND RESTAURANT (THROUGH PROP. AVINASH BHATI)
Stand Anand Vihar Bulandshahr UP CO-APPLICANT)
203001 Hypothecated Assets: Plant and ( .
CC Account No. 6916229530 and|Machinery, Siocks and book debts of Mis GROUND FLOOR 01, PRADHAN RAMDAL SINGH, DADRI, GAUTAM BUDDH NAGAR, UTTAR PRADESH - 203207
Term Loan Alc No.- TI1T154176 with AEEIII Cashew Industries sitaated at Wil 5.AARTI MAVI (CO-APPLICANT),
'E"rgnﬁ ; Bank BULANDSHAHR Em;n*;:hzifr”a Rast Eannk Nagas KATHHERA GAUTAM, BUDDHA NAGAR, UTTAR PRADESH - 203207
Dated: 15.05.2026 Place: MORADABAD Authorised Officer Date: 13.05.2026 Authorised Officer
Place: Gautam Buddh Nagar Cholamandalam Investment And Finance Company Limited
FORM A H H M
e SBFC Finance Limited

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala,
Andheri- Kurla Road, Andheri (East), Mumbai-400059.

NOIDA MARKETING PRIVATE LIMITED

DEMAND NOTICE

RELEVANT PARTICULARS
[T, |Marg of corparale debbar Haida Markeling Privale Limifed
2 Diate of mopmporation of caorporate |2 Juna, 2000
cabtar

In sccordance with the applicable laws, the Company has on 15 May 2026 completad fhe
dizpatch of Postal Ballol Nofice, through alactronic maans caly o thase members whosa
@-mail addresses ane ragisiered with MAS Services Limited, Regisirar and Transfer Agent

3. |Authorily undar which conparate
debtar &5 moorporated ¢ fepistered
4. |Corporate Iosemity Mo. / Limited

Pegistrar of Companias, Mew Delhi

LST1080L200FTE1 06074

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We state that despite having availed the financial assistance,
the borrowers/mortgagors have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non-Performing Asset on
the respective dates mentioned hereunder, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized Officer of SBFC Finance Limited. under
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) and in exercise of powers conferred under Section 13(12) read
with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay
the amount mentioned in the notices together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost, charges etc. until the date
of payment within 60 days from the date of receipt of notices.

The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same.

{RTA)) and whose names appear in the register of mambers / list of beneficial owners &3 Liability Identification No of S, Name Of The Date Of Demand =

macevad fram B DEPDE“DTIE‘E &5 On -I:r":g-:'-!I.I i M.':I].' 2076 I--Eul_‘:lr EIE'.EFI If your a-mall - I':ﬂr[.ll.'lr':ll.‘.'l flt"l.}'.l.'lr - . : INO Borrower I Address Notice & NPA Loan And Outstandlng Amount Property AddreSS Of Secured Assets
address s nat registered wilh Ine Company/Registrar and Transfer Agent! Depositories, % | Adoitsz.okie (sgestenas uitice:and [Paman Tower Nosr Satowa. Ml Stk 1 | 1. LAKSHMI SHOES COLLECTION (APPLICANT) | Notice Date: |Loan Account No.4021060000158454 (PRO1111076).  |All that the piece & parcel of Property Bearing
pleasa foliow the process provided in the notes of the notice of postal ballat prencipal affice (|f any) of corparate | Shahdard, East Delh, Delh, India, 110032 2. LOKESH KUMAR (CO-APPLICANT 1), 23rd April 2026 |Loan Amount of Rs. 2059827/~ (Rupees Twenty Lakhs Fifty | Commercial Shop No. 19, having an area 24.65 sq;
The postal balet natice is-available on the websiie of the Company at waw unitexindia, com : I:!ﬂh1-.'|r_ — - - . 3. LAKSHMI DEVI (CO-APPLICANT 2), NPA Date: Nine Thousand Eight Hundred And Twenty Seven Only) vide |yards i.e. 20.61 sq. meters situated at Mohalla Nannu
and on the website of National Securities Depository Limited at waw.2voting nsdl com, 6 |Insalvency commencerent date in 124" Aprll 2026 (Crder recesved on 14% May 4. SUMIT KUMAR (CO-APPLICANT 3) (NPA) on 05th | Facility Agreement No. 4021060000158454 (PR01111076). |Khan, Gulaothi, Tehsil & Distt. Bulandshahar, Uttar
| da ith the MCA circod th rib AR e Tl e respect of corparate dabrtor :"ﬂ?ﬁ:l having address at 289, Mohalla Nannu Khan, April 2026 Total Outstanding amount: of Rs. 2268864/- (Rupees Pradesh - 245408. And bounded By: East: Shop of
{1 AR AT MUV SR Wl TNV S VI X MY TRTIE. % 7. |Estimaied date of closure of 217 October 2026 (1807 day from the daie of Gulaothi, Bulandshahar, Uttar Pradesh — 245408. Twenty Two Lakhs Sixty Eight Thousand Eight Hundred And | Anita Singhal, West: Rasta 15 Ft. Wide, North: Rasta 15
voling '.:'":'“EEE' A persan whose .”E Tk QEERRIT ﬁl'-"_a ,HEQ'EIEF of Members/Register of insohyency rasalubion procass commancement of resohition process) And Also, At: 1A. LAKSHMI SHOES Sixty Four Only) as on 15th April 2026, plus unapplied inter- | Ft. Wide, South: House of Kalwa.

benehcial owners as.on the cul-off date Lo, B May 2326 shall be enlifled b vola through T[N and wegistraboroumber ol 776 | Mol Ky A ——— COLLECTION (APPLICANT) est from the date of 16th April 2026,

remote e-voling process on the resolubionds) set out in the said nofice of Postal Ballot
Any person who is nol 4 Member as on the cuf-off data should treaf this Motice far

Shop No. 19, Mohalla Nannu Khan, Gulaothi, Tehsil

insolency profassional acting as |
& Distt. Bulandshahar, Uttar Pradesh - 245408.

[Registration Mo IBBLIPA-0MH IP-PODOES 2017 -

infesim resoligion prifessional 218 01EDY

information purpose anly '8, |Address and e-mad of the interm | Begistered address, 2, Communily CEntre, 37 2 [ 1. RAVI KUMAR (APPLICANT), Demand Notice | Loan Account No.4021060000331524 (PR01371121).  |All that the piece & parcel of Property Bearing in
Tha Eumpaj:lr has Engagm fhe =arvices ol Na.h.:nal EEEE'.JHLEIE. D‘EFDE":D':' L irmiied |:'HE.|:|L": rEE—ﬂ"Ut-ﬂn {II'I:IEE&IE'F-EL s F'-{I-:Ir ':NEE" F"'.I'H,'l'l."'EDEII'lth:' NEITE*TIE-. He".l. 2. ASHA (CO'APPLICANT 1), Date: 23rd Aprll Lpan Amount of Rs. 2055329/- (RUpeeS TWenty Lakhs F|fty Khewat/khata NO 98/101, Rect. 26 Killa No. 23(8'0),
ags Aulhorsed Agency fo provide remobe e-walting facility. The procedurs S5 remote e-voling registered with the Baarg Duhl-110028 3. KARAMBIR (CO-APPLICANT 2), 2026, Five Thousand Three Hundred And Twenty Nine Only) vide |Rect. No. 28 Killa No. 2(1-13), 3/1(3-14), 3/2(3-12),
i5 given in the said Nofice of Postal Baliot : Email Addrass ~anandmanciaE@omail com Add: Village Lal Kherli, Sohna Gurgaon, Sohna, NPA date: (NPA) | Facility Agreement No. 4021060000331524 (PR01371121). |4/1/1(0-16), 8(1-1), 14/1(0-4), 15/1/1(0-7), Total Field 8
, 1 i ; e - s = i — . - Haryana -122103. on 05th April | Loan outstanding Amount of Rs. 2117934/- (Rupees Total Measuring Area 19 Kanal 7 Marla to the extent of
Irg t.wg'ﬁ E-UI.:'"?E jrall E;?E.E;“ETEEEH Sathrg-?f-mﬂmb-.rmzﬁ alt_Q.lfII: :T{ I'E,'];;I an:::i gﬂ s ':"f:_J'erEE i I"'f”"L:rl':I 0% LSa0 ‘i‘ ':':'"lm'","l:" Centre, ”“_ﬂ':.':" . : 2026 Twenty One Lakhs Seventeen Thousand Nine Hundred And | 10/387 Share which comes to 10 Marla, Mauza Kherli

EN 0 ANKEY; e ETen S BT Yy RETONS SRl ke ML % 2 carrespondence with e inferm | JEE";' VR/Mcanald), Naraing, New Dei- Thirty Four Only) as on 15th April 2026, plus unapplied inter- | Lala, Tehsil Sohna, Distt. Gurugram, Haryana- 12203.
beyand i said date and fime and shall II:lr!h!mlh dizablad by Natanal Securilies DBI:!_E-".I'."!.: resodutian prafessiomal 11|]|:.|.a_'3 est from the date of 16th April 2026. And bounded By: East: Road 8 Ft, West: Road 10 Ft,

Limited (NSDL) Once the votean the resalution is cast by Me members, ihe mambers: shall _ _ Email; - noidamarketingcirpa@gmail.com North: Shop of Arjun, South: Shop of Meenu or Arjun.
naot tie allowed 1o change it subsequently or cast the vole again 11, |Last date for submission of claims | 30" May, 2026 3 | 1. JYOTIKA (APPLICANT), Demand Notice | Loan Account No. 4021060000246986 (PR01247220). All that the piece & parcel of Property Bearing At House hav-
bembare of the Company whe have nol vel registerad their e-mail addrass and: mobile 12, |Classes ol craditors, i any, undar 2. TEJENDRA SINGH Date: 23th Loan Amount of Rs.2150000/- (Rupees Twenty-One Lakhs Fifty ing an area 150 sq.yards = 125.415 sq.meters which is part
number, are requesied 1o regisier the sama immediately with thair Depository Paricipants ciase (0} of sub-gection (G of Mame the tiass (esh Mot Applicable (CO-APPLICANT 1) ?I’I)’T l%0?6, (Thousand Onl)y) vide Facility Agreement No. 4021060000246986 and parcel of Khasra No.2522 & 2523 situated at Mauja Kasba
m respect af shares hald in electronss form and by cammunicating o MAS Servicas Limigad sattion 21, ascertaingd by the ) . ’ ate: PR01247220). Koil-2, Nagla Masani. (Heera Nagar), Pargana and Tehsil-Koil,
ol m,gppm af shares held In physical farm d ’ interim resolution professional :\'\Add' 42:’ _?:l\f'nthZ%fr' Eagdla A (NPA) on 05th | Loan Outstanding Amount of Rs. 2279145/- (Rupees Twenty-Two Lakhs | District-Aligarh, Uttar Pradesh — 202001. And bounded By:

3 . o T asan, Koil Aligarh, Uttar Prades April 202 _Ni Fi . ; . ;
Th Bocid o DVgios 9 8 Cosionty o appolntl Mr Abbistk Tkt erbeimip] |15 B RS BEEECEL SEmARe: ot Amtiable 20001 T et 305, ps snophed e et 1o A 2075 | o 10 B Raia o, ot Fropary O ovaar S
Mo, F10660), Proprator of Mis. Abhishek Thakur and Assoclates, Company Secretaries ag entified 10 act as Authonse : : ’ : ’ : :
the Scrutinizer to scritinize the posial ballet process in a fair and fransperent manner Reprasantaiive of cradiors in a 4 | 1. SHIV SOKER &HERO HONDA SERVICE Notice Date: | Loan Account No. 4021060000120212 (PR01043612) & All that the piece & parcel of Patta No. 07, Book
The result of Postal Ballot will be declared within theee days of conclusion of remote e- ; I:.~355. iTh.I'Et Mmiﬁ.1ﬂr edch class) CENTRE (APPLICANT) 23rd April 2926 43%(1)22(_)[2%45780 (PR01243790) & 4021060000140538 No0.208, Village Dalmiya Ki Dhani, Aduka, Tehsil
woling pracess & on or before Tuesday, 16 June 2026; These results will be uploaded on 14. (2} Refavant Farms and a). Web link: 2. PRAMOD KUMAR SAINI (CO-APPLICANT 1),/  NPADate: | ( ) _ Surajgarh, Distt. Jhunjhunu, Rajasthan- 333026.
' b) Detags of authosized It ps: ibbi,zov.in/dewnloadform, him] 3. ANJU DEVI CO-APPLICANT 2), (NPA)on | Loan Amount of Rs. 2280000/- (Rupees Twenty Two Lakh Eighty And bounded By: East: Kanehyalal Saini, West:

the wabsite of the Company ab wewa unilexindia.com and an the website of NSDL at
warw avoding nsdlcom. The reswts along with the Scrotinzer's ‘Report shall-be displayed
at the Registered Cffice and the Corporale Office of the Company,

05th April 2026 | Thousand Only) Out of which Rs. 1390000/ for Facility Agreement
No. 4021060000120212 (PR01043612) and Rs. 480000/- for Facility
Agreement No. 4021060000245780 (PR01243790) and Rs. 410000/
for Facility Agreement No. 4021060000140538 (PR01067660).

Total Outstanding amount: of Rs. 2402345/- (Rupees Twenty Four
Lacs Two Thousand Three Hundred Forty Five Only) as on 15th April,
2026, plus unapplied interest from the date of 16th April, 2026,

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as mentioned above along with future interest and appli-
cable charges within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured
assets including taking possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable Rules thereunder.

Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets referred to in the notice, without prior
written consent of the secured creditor.

Dated: 16.05.2026
Place: DELHI/ / RAJASTHAN

epaper.financiaiexpress.curr'. .

represanialivas are available af: b). M Applicable

Motice is horaby given fial the National Company Law Tribunal, Cowt 11, Naw Dalhi has ordenad the
: ; : i ; y 3 : commencament of a corporabe nzalvency resolutian peocass af Molda Marksting Prvale Limged as par
Im case of any QUEries, you may refer the Freguenmly J"I.Sl'i.E-"j Questions (FACS] :ll'.l" orcer against Company Patilion No. {8} N0 4B5MDV2024 a5 on Friday, 241h Agril 2026,

Shareholders and e-voling user manual for Sharehoiders available 81 the download section . The credaors of ks Neida Merksting Privata Limitad are heraby called upoe 1o submit thelr dalms
af waw avoling.nsdl.com or call on @ 022 - 4886 7000 or send a reques! o Ms. Paklavi wish proof cror before Safurdaly, 30t May 2026 1o tha infanm resolulion professional af the addrass
Mhaire, Manager 3l evoling@nsdl.com mentoned agalngteniny Mo, 10,

The financial crediars ‘shak submil their claims with prood by efecfronic means only. &1 athar
eraditors may submil 1he stma wih prood in person, by pos! ar by electronks means n (he reevan
fremns bo be dowminadad framewet link mentionad in col 14

auliression ol (alseor mesieading proafs of claimshall atiracl penatiasg,

4. BHADAR MAL CO-APPLICANT 3)
having address at Patta No. 07, Book
No.208, Village Dalmiya Ki Dhani, Aduka,
Tehsil Surajgarh, Distt. Jhunjhunu,
Rajasthan- 333026.

House of Kishanlal & Self Way, North: Shanti w/o
Hariram Saini, South: Dayaram Saini.

By Order of the Board 2

For Uniproducts (Indla) Limited
Sd/- 3

Preati Sondhi

Company Secretary
Membership Mo, FEETE

Manoj Kumar Angnd
Naimi and Sigratune of literim Resolution Professional
Fegtatration Mo IBBIPA-DIIP- PO0GE4201T-2018110150

Place: Nolda
Date: 15 May 2026

Sd/- Authorized Officer
SBFC Finance Limited

Date: 16052026
Place: New Delhi

New Delhi




